NE“VJ’ b this the 1c- day of Jammary, 2008

Hon'ble My, V. K.quﬁirﬁ Vice Chaivmunn (4)

i

Hon'ble Mrs, Meera Chlitbber, Member (J)

Prem Kumar,
G S Shrt Kali Ram,
| R/G F-214, Sherdha Nand Colony,
Bhalaswa Dairy, N/Dellu-110042
: . Apphcant
{By Advocate Shai R.K. Shukla )

VYERSUS
1 11:1 2. Lal
eotor General of M eterolog ws&
; ic-g"‘ Regionm Cmm
india Meterclogical Department,
Mausam Bhawan, Lodhi Road, New Delhi.

Shri S.K. Subrananiyam,

The Deputy Dirsctor General,

Re ;?,mnai Meterological Cenire,

India Meterological Department,

Mausam Bhawan, Lodhi Road, New Delhi

3

(By Advocate Shri Rafinder MNischal

ORDER (ORAL)

o

This CP was fﬁed by the applicant alleging therein that in spiie of

1

staterent mace by the counsel for respondents in Cowrt which'is recorded in




A,g

order dated 25.2.2005, applicaal services were disengsged, cven though
jumdor and freshers have been fptained by the respondents. Moreover, they
have advertised the vacancies as well withoui considering the candidature o
the apphicant.

2: . While disposing of CA 255 8/2604 the statement was made by the

[P, ' PR RS | TS Elmnrs cwen cvr tiawa gy Sy et oveidaan g
learned counsel for the 1 spogw@nh that they are walthng fo consider ine

applicant for regulanzation as and when vacancy becomes avaik

to Te-engass him as and when work is available.
3. Respondenis have now fle “i mpliance affidavii wherein they have

<

expinined thai applcant has been re-enpaged on daily wages w.el
28.11.2005 and 15 presently engage ed in the snswerng deparbnent. His

T [T B R T Lomm O S ~a Xy - e s
services hed fo be disconfinued for soime hme as d;m 2 Was N0 Work. Thsy

have also stated that candidature of apphicant 15 also under consideration

with the Commuttee which has been specifically appointed for the pur{m of

soreeming the candidates. Thev hove siso admoied that 3 1 N

sorseiing the candidates. They have alse admdtied that 3 vacancies wers
7.1 e} | -

:mnﬁi ed in the newspaper dated 31.7.2005 saamst which they have

have not comnitted any contempt. The same may, therefore, be disrissed.
E 1 vrnrr v h haaa ofabarmemt seside s e
4 In visw of the statement made by the leamned counsel for respondents

that g **bpacsm helf already been re-engaged on 28.11.2005 and is presently
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